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C ^ T R A L  A B M I M I S I R A T I V E  I M J B U M A L

)■ ADDITIONAL BENCH,
23-A, Thornhill Road, Allahabad-2 1 1C01

Registration No. of 19 8^

APPLICANT (s)

■p

Particulars to be examined Endorsement as to result of Examination

1. Is the appeal competent?

2. (a) Is the application in the prescribed form ?

(b) Is the application in paper book form ?

(c) Have six complete sets of the application 

been filed ?

3. (a) Is the appeal in time ?

(b) If not, by how many days it is beyond 
time ?

(c) Has sufficient case for not making th» 
application in time, been filed ?

4. Has the document of authorisation/Vakalat- 

nama been filed ?

5. Is the application accompanied by B. D./Postal-

Order for Rs. 50/-

6. Has the certified copy/copies of the order (s) \j^
against which the application is made been

filed ?

lo7 (a) Have the copies of the documents/relied ^ \o
upon by the applicant and mentioned in 

the application, been filed ?

(b) Hava the documents .ehrred to m (a ^  , r

above duly attested by a Gazetted Officer
andnumberdaccordinaly ?
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Central Acttiinistrative Tiril>unal, All^abad

Circuit Bench at Lucknow 

Registration OoA<, ^508458 of 1986

^ v s . union o£ India & Others-
Becban Lai

Connected with

Registration O .A . NOo406 of 1986

y Union o£ India & Others
Ram Kunar vs..

Connected with

R e g is tr a t io n  0 *A« No«407 of 1986

- Union of India Otheirs
Bhag\i?ati Shanker

Connected with 

Registration G<,A« No«452 of 1986 

Shitla Srasad Vs, Cnion of India & Others

Connected with 

Registration 0 ®Ae NOo456 of 1986 

Devi Bra Singh Vs. Union of India 4. Others

Connected with 

Registration OoA® Ho«457 of 1986 

Navmi Lai Kanavjia Vs» Union of India & Others

m

Hon^Justlce Kanleshwar Nath,VX«

Hon^ Ajay Johri.. A«M<i ......_

(By Honc'Justice Ksmleshwar Nath^V.J

For judgements see our judganents of dat 

passed in 0 *Ae Ho,406 of 1986 Ran K'urnar Vs, Union of 

India and Others»

Morifoer (a )

Dated the 20th March, 1989 

RKM

Vice Chaiunan
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IK THE! GBrgR?;L ARilinSTR^^TIVS TRIBUI^lL A II^M m D  

Registration No* 1986'.

4 Sri Bechan Lai Applicant'

>-f-< Versus

Union of India and others Opp .Parties*.

I N D E X

Sl^. No. Particulars Pages

!!• Application 1 to 6

List of documents

3! . Annexure Noi.l 
Impugned orderi.

4'. Vak̂ latnarffia

Luclmows

Bated: 27.8'.19S6'. /a ICant) 
Advocate 

10,^^hiv Puri ,Lucknoi^.

Counsel for the Applicant!.
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APFLICi^TlON UHBER SaQl'ION 19 OF THE kM lElSTmTlYE IRIBUH^L

ACT 1985^. A

,
Central Adminlstfative Trifo'̂ ^

Add'tiona! Bench
Fo p  use in the Tribunal’s office:- ahÂ ABAO/PATNA/iABALPLr. •

D a t e o f f i t o g . . .

D a te  of Recetpt by Post
Date of^ filing ___

Registration No*.+. 

Signature . 

Eegistrar .

In the Central Administrative Tribunal, 

Additional Bench of Allahabad*.

Between

Bechan lal — — •

Versus

Union of India and others ---

Applicant?.

Opp^.?artiesfi.

•V-'-

Details of the Application:

Particulars of the Applicant;

( i )  Î ime of the Applicant: 

Cii)Name of the Father:

( i i i )  Designation and office 

in vhich employed:

Civ) Office address

Cv) Address for service of 

all notices:

2̂ i Particulars of the Respondents:

Bechan Lal 

late Kallu i^m _

G/o S:.S.N.Bailijay 

Gharbagh, lackno^'.

G/o SuS;, H. Railway,

Gh a rba gh 5 Lu ckn oy u 

63/345, Chitwapur Pajat^m 

Gandhi Nagar, luckno^n*

Ci) Designation of the Respondents:

(A) Union of India, through General Ifenager, 

Barova House Neifj Delhi'.

(

Gontd— — 2/
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(B) Divisional Railway Ifenager N.Ifeilvay HazratganJ, 

Lucknow.

0

( i i )  Office address of the Respondents:

(AOnion of India through General lianager, ^

Baroda ^ouse New Delhi *

\

(B) Divisional B a i l w a y  Manager H.Bailvay Ilazratgan^,

Lucknow

3:. Particulars of the order agalnat which the application 

is nf^de:-

The application is again-,t the following order

( i )  Order No* 220-E6/S-T*C*/84 

, ( i i )  Date, June 30, 1986* 

tiii)Passed by Divisional Railway ilanager N.HLy., 

Hazratgan^, Lucknow*

(iv ) Subject in Brief;-

That the applicant is at present working as 

'Coach iittendfttt * He was previously selected in the 

competetion for appointment on the post of Commercial 

Clerk, but not sent for training by the respondants 

No. 1 and 2, and His working as Coach Attendant* He has 

wronging ta been failed on the post of Ticket Collector. 

The constitution of the selection committee was also 

illegal and the result has wrongly been declared. The 

amxtltaldtisia Hi ik i selection Board not applied their 

mind properly and voilated the relevant provisions of 

law made by the Biilxv-ay Board.

4> Juris.diction of the Tribunals: Allahabad.

The applicant declares, that the subject matter 

of the order against which he wants reversal is 

within the jurisdiction of the tribunal*
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5i. Iiimltation

The applicant further declares that the application 

is withinthe limitation prescribed in section 21 

of t̂he Administrative Tribunal Act, 1985u

«

6 . Pacts of the Case:
• ............ i ..... ...

(1 ) That in 1959, the applicant was appointed as 

^  Telegraph Peon by the respondents and he worked

upto the full satisfaction of his superior's.

-(ii)That the applicant was selected as Commercial Clerk 

but the Railway Administration not sent the applicant 

for training at Ghandausi and posted the applicant 

as Coach 4ttendent and since 1978, the applicant 

is performing his duties as Coach Attendant with 

utmost honesty and labour, and his service record 

is neat and clean*.

(iii)That the applicant appeai?ed for the selection

on the post of Ticket Collector and he qualified, 

but in the interview he has wrongly been failed by 

the respondents, and a Photostat copy of, the said' 

result is filed herewith as Annexure No. 1 to thds 

application.

Civ) That in Annexure No. 1 the name of the partontage
r- ■ ,

of Sri P .N . Dubey has wrongly been mentiosed and 

sSri Hanuman Prasad has wrongly been selected from 

the schedule caste quota. He is a High Caste H ^ d u , 

and several persons are Junior to the applicant!. '

I ' '

(v) That the selection Board have not followed the

law made by the R..ilway Board, vide No-.iCN'.G*.)l-72

Plir/lOO of 7/1G.12.1973 and also not complied
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the Hailuoy Board’s letter dated 25 .7 .79 , 17.10.1979 and 

27/30.10.1979 which provides the procedure for 

selection.

(vi) That vide Hailvay Board’s letter No.B(N.G.) 1-72 iSia/lOO 

^  of 7 /10 .12 .1973. The Hailvay Board have made raandatory

th;*t one officer of the selection Board mast be from the 

Personal Branch, but in the present case none of tiie 

W  Officer of the Personal Branch vjas forming the part

of the selecticn Board, hence entire selection have 

been vicitiated on this ground alone and the applicant 

having no alternative preferrs this application on 

the grounds interalias-

(A) Because the applicant is Senior to Several 

Persons mentioned in Annexure No. 1 and in the 

-selection the procedure laid down by the Railway 

Board have not been followed.

(B) Because in absence of any member ft?oin the personal 

Branch, the entire selection has violated.

It

CC) Because the candidature of the applicant has not 

properly been considered by the selection Board 

and the representations have wrongly been decided 

and the respondents ought to have declared the 

applicant successful.

7* Reliefs sought: In view of the facts mentioned above in

para 6 , the applicaj^t prays for the following reliefs:

( i )  to issue a suitable orders, direction or

> v
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comrnanci declaring the applicant passed in the selection 

of Ticket Collector (T .G .) .

( i i )  To issue a suitable order direction or command quashing 

the entire selection vide Annexure No. 1 to this 

application as the same is void and illegal',

(iii)to  direct the respondent No. 1 and 2 to produce all

papers of the selection and constitution cfthe 

selection Board, before this Kon’ble iSlis Tribunal,

(iv ) Costs of the application may be awarded to the applicant 

and against the respondents.

8 , Interim order is prayed fors

Pending final decision on the application, the applicant 

seeks the issue of the following interim orders ,

( i )  Respondents No, 1 and 2 f.iay be directed to produce 

all the papers of the selection and the constitution 

of the selection committee, and not to distroy them 

during the pendency of this application .

Cli) to stay the implimentation of the result contained 

in Annexure No. 2  1 to this application,

Itetails of the Remedy Bixhausted?

In view of the facts that che Kuilvay Board's airections 

have been voilated and the representation BfaiattsftniBrBi- 

have been rejected, though the order s can not been 

communicated;,

10 . Matter not pending with any other court;- The applicant 

further declare, that the matter regarding which this
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application has been made is not pending before any

court of law or any othar authority, or any other Bench 

or Iribunalj, .

of the Postal order In resjast of the AppHcat-

-Ion:

s ta lls  of the Index; An Index in duplicate containing 

the details of the documents, to be relied upon is 

enclosed;-

13• List of Enclosures;

( i )  Annexure Nc. 1- Impugned or der of selection

(i i )  Vattalatnaraa:
I

(iii)Index;

(iv ) Postal order.

»

IN VHfilFIGiiTIONt

I j - ^ / o  jC c lU u

aged about _______ years, working as Coach Attendant at

Gharbagh;harbagh, Lucicnow, residentof

, do hereby verify that the

contents of 1 to 13 are true to my personal Imowlefige, 

and belief, anfl that I have not suppressed any material facts.

Lucknoi^;

m  ted; 27 .8 .1986. A p p l i c a n t .
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HDRTHERN RAILl^y

lb.220-as/a_TC/8̂ 'l
Divl. Iffice,

Luc kne w,

Juneia® , 1586.

) vlva-vlco) for tlB
P ackot Collector from aniongst class IV staff.

grado B;.26CU100,^ for tl̂ e post of Ticket Collector,

General candidates

hq/ lko

l-«/Û O
m/Dllkusha
IIQ/LKO

•^IQ/LKO

hq/ lko

HQ/LXO 
iiQ/l'KX 

■ HQ/LKO
hq/ lko

W/LKO

W /LKO

1 .;Sri H.CJ'athur s/o Sri B.B^L.fethur

^hok Kumar s/o Sri Ayodhya Prasad 
0* «ri /wrail Pandey e/o Sri N.Paaloy

5*'^ri Sri;.R.K.Teivari
v>. orl K.C.Kaiojia s/o Sri K.L«Kanojia

.6 *  Sri Sabir All s/o Sri Rahmat All

■ s/o Sri Das ant Lai 
. 8.. yri On Prakash Sir^h s/o Sri B.Singh

•AO*Sri P.N.Eubey s/o Sii R.C.Duboy

i^ushal Misra
D.K.Tripalhi s/o Sii D.D.Tripathi 

13«l;ri> Baiblr Rana s/o SiL J*B.RarB
U«Z2i*ei3  ̂ .

S <C»Candidato 8

o’ ?!? "Z" Sri Ram Gulam
Sii Dudhraw c/o Sri Calbal

;;^Srl  Sfeyuin Lai.s/o Sii. Edboo Lai
y—

S iT fCardidcitoa

■ U  Sri F|9oo Baeora s/o Sii Lakhaiv Baser«r-'HQ/Pffl

E^/Divl.Rly.f/a 
Lucknow#

Copy for information and necossaryactL on to .s- '

l.'DPO/LKO  ̂ 2, APO(II) LKO

HQ/LKO

IR/LKO

•HQ/LKO

Bger,
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'V-

^̂cTT̂TT

?TT5ft ( *T̂ Tf ) ?ri^ ( iî T̂  )
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In the Central Administrative Tr ibu nair  Add it jorS 1 

Bench: i H a h a b a d .

i^Q'tDly on bshalf of tba Respondents

in

H e p is tr at ion No ?458 of 19?^

Be chan Lal ............................. ... pe t it ionar

Versus

\

The Union of India

and others , .......................................... i^^es-oondents.

Iffic^vit  of Sr i  Hari Tiarn, aged 

about 45 years jSonof Shr i Hira 

L Q l , Chief Law As sis ta n t , Kor the m  

Ra il y, Luckno w.

Deponent

I ,  the deponent abovensmed, do hereby solemnly, 

a ff irk  and state on oath as under t -

! •  That the deponent is the

Ch ie f L aw As s istan t , Nor thern xRailvjay, Lu cknow 

and is fu l ly  acquainted with the facts deposed to 

hereinafter.
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2. That the contents of

patition filed by ths petitioner has been read 

and fully  understood by the dQponent,

3. That tte contents of tl:P

para ^aph  nos. 1 to 5 of the said petition 

need no reply.

A That in reply to the 

contents of paragraph nos. 6 ( i )  sod, ( ii) of the 

said petition, it is stated that they are admitted.

5. That  in reply  to the can tents

of the said i^^ragraph no. 6 ( H i )  of tte said  petition  

it is stated that the petitioner did not gaalify  the 

selection and he not empanelled.

e

6.  That the facts stated

in paragraph n o .  6 ( i v )  of the said petition are 

not admitted.  In /jnneaire ' I ' ,  the name of Shri 

P .N .Dubey  has been correctly sho>jn amongst the 

General candidates with the nanw of his father.

7. That the contents o f the

graph no .  6 (v )  of tte id pQtition 31^ 

absolutely vague and are denied. The nrocedure



' " • *  . 1 ,  = ! » » ' ■  - "  
flawa 7 /10 .1- ^® ’  fo lio #a

/o o  no 1 9 7 9  s t r x G o - i ^
17.10.1979 and 27 /30 .l0 .197«

hv the sanction Boara-
^ J

THaS the contents of

6ftvl) of tti® petition ara deni d

per.graph no. nivlstonal

,he aeieotxon Com- c o ^ e r o K l  3>^rintenden

Mechanical Bngxnaer, D i ; i  ^
 ̂ .1- i-vfi rslavant tiaa , tnei>-

and B,scative assistant. ‘ ^

' ,-t of B .v l .io m l

,u- h^ity , the ,ivislon .l H .ilv^y  Manager,

" ” ’ ^ t d - P l . ; ; - . - c u t i , e . 3 s i s t . n t . . . e

nominated pi 2. P * .o personnel Of:
, , , , , , . l B . i l . y . a n a ^ .  to function a

. . i n t h e  . i d  selection. It is « l - n t  to poxn

u t-r, Divisional
out that the Sxecuti^je Assistant - -

aailv^y Manager belonged to the Personnel ■ ran. .

It is also relevant to.point out hero that / 

petitioner at »  s^r^= ^ur in .  the selection j

.r o c le d in . raised such objections as poi^teaouj

the ^ r a  under reply. Since the letitiotf r 

deolarad unsuccessful m  tne sa xd sel-ot o ,

V,ith such false pl^as to get th. selectio|

’ 1 Cl npp i'h^ "0  ̂t ion ^ '
proceediigs quâ n̂̂ -:̂ cl. Sm c^  - i -

V  , ^ i s e  such objections at the relevant time,

course of setlon dCCO^diPg to lilffl accrual



Mr.p.L./jrys? joinad the selection i^oafd, he has no 

cause of action Id  challenge ths same.

In v i e w  of the a bove  facts a n d  circumstances 

a s  s t a t e d ,  tha p c - t i t i o n a r i s  n o t  e n t i t l e d  to 
any r e l i a f  which he has c i a i n i a d  i n  h i s  p e t i t i o n  a n d  
the D-stition i s  l i e b l Q  to m  r s j G c t e d .

verification:

/■

>-

IjHariRara, agQ d ab^jt 45 yaars. Son of

Shri Ej?a L a i ,  Chief Law Assistant, Northern Haiiv^y, 

Luc’-rnoTJ do hereb verify that the contents of ths 

paragraphs 1 to 8 of this reply are true, to my 

I^rsonal knowled^ and belief, that I have not 

suppressed any material facts.

place:

Do t *3 d ;



Application under section 22 (3 )(h) of the Udministrative 

Tribunal Acti1985.

I the Central Administrative Tribunal Allahabad 

Circuit Bench,Lucknow.

Ite.te of filing.

7 :

Registration No. 

Signature ^

' Meehan Lai s/o late Kaliu Applicant.
68/345,Chitv7apur Pajawa Gandhi Kagar,Lko.

Versus

Union of India and another- Opp.Parties.

Inre

Regn. O .A. N o .4 |^o f 1986

Bechan Lai .Versus.........Union of India.

Decided exparte on 20 .S .1989

by the Hon’ble Mr .Justice Kamleshwar Efath

V.C. a,nd Hon'ble A^'ai Jauhari A.M.

>-
The humble applicant submits that for the facts and

reasons stated in the accompanying affidavit it is therefore

prayed that the exparte order deciding t he registration O.A
Bechan‘Lai

No.406 of 1986 fetiSHr..Vs. .Union of India and another 

on 20.3.1989 exparte, may be recalled and set aside and the 

petition may be dispossed of on its merits after affording the 

opportunity of being heard to the applicant.

In Verification.

I ,  Bechan La, aged about. years, son of late Kallu 

68/ 345, Chitwapur Pajawa,,Gandhi Nagar,Lucknow, do hereby

verify that the contents of $his application are tnje to my
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personal knowledge, and belief, and that I have not 

suppressed any material of fact.

LucknowJ 

Ds.ted8

To,

The Registrar,

Central Administ^atlve Tribunal 

Principal Bench,New Delhi.

Addl .Bench at Alla,habad,

Circuit Bench at Lucknow,



In the Central Administrative Tribunal Allahabad 

Circuit Bench, Luclmow.

' . / /
f ’ fs,

'[cJ&SjBI . />>: 
i c r f  •

Bechan Lai

Versus

Union of India and others....,

Applicant.

Opp.Parties,

Affidavit insupport of application u/s 2 2 (3 )(h) 
of the Administrative Tribunal Act,1985.

I ,  Bechan Lai, son fia of late Kallu, residentof 

68/346, Chitwapur Pajawa , Gandhi Nagar,Lucknow, the deponent 

do hereby solemnly affirm and state on oath as under:-

cay

That the deponent is the applicant in the abovetioted 

case am-sd is fully conversant with the facts of the 

case.

That on 20.3.1989, the abovenoted case was listed for 

fifiial hearing as well as for filing the documents in 

terms of the order passed in 1987.

d

and so far the counsel of the depo^^ent is concerned

his mother in la,w expired in Gorakhpur, so he too  ̂

left the city on 19th of March,1989 and as such none

. . . . 2 /
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was there when the case was called out, and was 

decided exparte. ,

4 -

5-

=*• ̂  A'Jvoc

■ '• cri/̂ fC
X

That the documents rei|uired have not been filed by the 

Union of India and others, and the important decision 

as well as the rules and the guide lines framed by 

the Railway Board have also not been pressed due t) 

absence of any one from the side of the deponent.

That the entire carrier of the deponent is blocked
*. t r * *'

and as such it is highly desirable in the ends of 

justice that the abovetioted case registration No,

OA 458 cf 1986 Bechan L a i,, Vs ...Union of. India and 

others may be decided on its merits after affnyrding 

the opportunity of being heard to the. dep0j,ent and 

after setting aside the ex-parte order dated 20.3.1989,

6- That in case the deponent is not allowed to be heard 

then he shall suffer irreperable loss and injury.

Lucknows 

Ite.teds

f t

Deponent.

Verification

I ,  the abovenamed depOj^ent do hereby verify 

that the contents of paras /  / d  of this affidavit

are true to my personal knowledge, and thc^ e of paras

of the same are believed to be tiue 

no part of this affidavit are false and nothing material 

have been concealed in it So help md God.

I ,  identify the deponent who ha 
signed before me.

Advocate

. . . . 3 /
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Solemnly affirmed before me on 

at ||.- t^am/pm by the deponent Sri 

whois identified by Sri 1 

Advocate High Court Bench Lucknow.

I have satisfied myself by examining the 

deponent that he understands the contents of this 

affidavit which have been read over and explained to 

him by me.

■ l.Vi{ 
j;; /.:!

A:!V'’!? jt r

Solemnly f
• t .A i -  k  V
who is i ! n* i I c '

s.,.
i- i’ i ' f  s m uiiite

■' " - ......... f . « « «

« P ‘ ......


